
IN THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW DELHI 
 
 
IN THE MATTER OF: OA No. 627 of 2022 
 
 
Prakash Yadav …Applicant 

Vs 

State of Haryana and Others …Respondents 
 

REPLY ON BEHALF OF RESPONDENT NO. 8 i.e. 

DISTRICT DEVLOPMENT AND PANCHAYAT OFFICER, 

REWARI IN COMPLIANCE OF ORDER DATED 

24.04.2023. 

 

Most respectfully showeth: 

1. That in compliance of the order dated 24.04.2023 of this Hon’ble Tribunal, 

present reply is being filed by Sh. Hari Prakash Bansal, District 

Development and Panchayat Officer, Rewari, Distt. Rewari. Previous Two 

reply already filed by District Development and Panchayat Officer on 

behalf of respondent No. 8 on dated 28.03.2023 and 23.04.2023 in 

compliance of the order dated 18.01.2023 & 29.03.2023 of Hon’ble 

Tribunal respectively. 

2. That Hon’ble NGT vide order dated 24.04.2023 directed that:-  

 (22).  The respondents no. 3 to 8 are directed to carry out the requisite 

inspection of all concerned industrial units regarding installation of 

ETPs/CETPs and take remedial measures in case of violations for ensuring 

(i) that industrial effluents are treated and reused for purposes as 

permissible in accordance with the directions issued by this Tribunal and 

(ii) that untreated industrial effluents are not discharge in municipal sewer 

and Action Taken Report in this regard be filed by respondent no. 2 HSPCB 

after obtaining and compiling the requisite information. 

3. That in compliance of direction issued by Hon’ble NGT vide order 

24.04.2023 in point No. (22):- That in compliance to the order dated 

24.04.2023, passed by Hon’ble Tribunal, Deputy Commissioner, Rewari 

constituted a committee vide order No. 4593-96/LFA dated 25.05.2023 
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(Annexure-R- 1). The joint committee inspected the industries in Rewari 

Town and submitted the Action Taken Report to the office of Deputy 

Commissioner, Rewari on dated 31.08.2023 (Annexure-R-2). The joint 

committee inspected the 21 No. industries and found that 6 No. of 

industries are not complying (out of which 03 Nos. of unit sealed by the 

HSPC Board and further 03 Nos. of unit action of closure is under process 

by the HSPC Board) 02 Nos. of units were found complying, 07 Nos. of unit 

are non- polluting and covered under White Category of HSPC Board 

norms, 01 No. of unit not found at site, 05 Nos. of units are lying closed 

and not in operation. Further sewer connection of all the non-complying 

units have been closed and disconnected at site.   

 

  In view of the submission made herein above, it is humbly 

prayed that present reply may kindly be taken on record. 

   

   
District Development and Panchayat Officer 

    Rewari 

 

Verification: 

  Verified at Rewari on 18th Sep. 2023 that the contents of the 

reply are correct and true as per the information derived from the official 

record. 

 

   
District Development and Panchayat Officer 

    Rewari 
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